CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench, New Delhi

0.As No, 1459/94

New Delhi, March 8, 1995

HON *BLE JUSTICE MR, B.C, SAKSENA, VICE~CHAIRMAN
HON'8LE MR. S.R. ADIGE, MEMBER (A)

Shri Manshar Lal,

S/e Shri Mehanlal,

R/o M=57, Saket, ‘
New Delhi=-110017. esscssssace e Applicent
(Shti KQN.R. pillay, adVGCéte)

VERSUS
1. Unien of Indie
threugh the Sscretary
Ministry of Railuays (Railway Board),
New Delhi,
- The Divisiscnal Rsilway Manager (P),
Central Railway,
Jharsi.
3.  Shri Manoj Pandey,
Sr. Divisienagl Personnael Officer,

Central Railuay, .
Jhansi. csesscuacee s RESEONJENtS

(shri p,S. Mahendru, Advecate)

ORDER {ORAL)
HGN *BLE JUSTICE MR, Bu.C, SAKSENA, VICE-CHAIRMAN
HON *BLE MR, S.R, ADIGE, MEMBER {A)

Shri KeNe.Fs Pillay, learnad ceunsel for the
applicant has met fairly net pressed befere us ths
relief for queshing the erder of termiﬁati&ﬁ
dated 18,7.89. He has confined his aubmissiens te the
relief of refusal to screen the applicant at the
screening test en 1£.3,1994 vide pare 4(viig), It
has been indicated that in the said erder that since
on the date of the screening test the applicant was

net en rell he cannet be placed en the pansl,

As far as casua)l labourers sre toncermmnead,

circular on the subject prevides fer maintenance ef

live reglster, ' The whele Purpese ef maintaining tha



live register is te censider the casual labeurer
accerding te their length ef services and after being
screened his name is te be placed en the génsl.

These previsiens can be gathersd frem the circular
for casusl labourers issued by thi Ministry eof
Railways, Railway Beard threugh circular lstter

dated 30.6,92. The ltarnaé ceunsel fer the
respendents strenously urged that since the applicent
had not completed 120 days ef uninterupted service

he did net attain the temperary status and, thersfere,
he was net eligible te be screened at the screening
test en 18,3.1994. This submfssien is fallscieus

and untenable, The applicant®s fame wss thers in the
casual labour register and censeguently he was cslied
fer the screening test held en 15.3,94, The
applicant candidature sheuld have been censidered,

We find from the letter dated 18.3,94 (Annexure & I}

‘that the applicent was required te sttend at the

screening test, Therenfter en the screening file it
was noted that since the applicant was net weorking
on the date ef screening test, he ceuld not be glaced

oh panel. This isrwhelly antumahla.

In view ef the abeve we guash the erder issued
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by the respnndantskthat,th; aﬁplicaﬁt cagiés inciuded
in the screening test panel of the casual laboursss,
We direct that the respendents shall screen the
applicant again and en the basis &f the agsessment made
at the szid screening the zpplicant shall be empanellied k
and given all censequential benafits and relief |

\

%

%3ibf‘




GK

H

\_/

accerding te the relevant rules and circulars.

The

The O.A, is allowsd te W& extent

Y

indicated asbeve, Ne srdsr te cests.
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Member (A Vice-Chairman




